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12.47 hrs.

PAYMENT OF WAGES
MENT) BILL*

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): On behalf of Shri D. Sanji-
vayya, I beg to move for leave to
introduce a Bill further to amend
the Payment of Wages Act, 1936.

Shri N. Sreekantan Nair (Quilon):
A copy of the Bill has not been
placed on the Table. It is also to be
taken up this session. So a direction
may be given.

Shri S. M. Banerjee (Kanpur): You
remember, Sir, that a question was
put to Shri Mehr Chand Khanna in
regard to house building loans not
being given to some government
employees only bccause the same
amount cannot be deducted due to a
restriction under this Act. The hon.
Minister told us that an amendment
is being brought forward. This is a
very minor amendment. It may be
passed within an hour. Otherwise,
3,000 or 4.000 government employees,
whose applications have been pending,
will suffer.

(AMEND-

Mr, Speaker: The Minister of Par-

liamentary Affairs is not here. I will
ask him.
The question is:
“That leave be granted to

introduce a Bill further to amend
the Payment of Wages Act, 1936".

The motion wus cdopted,

Shri C. R. Pattabhi Raman: I intro-
duce the Bill,

12.48 hrs.

EAST PUNJAB AYURVEDIC AND
UNANI PRACTITIONERS (DELHI
AMENDMENT) Bill—contd.
Mr. Speaker: Further consideration
of the following motion moved by
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Unani Practitioners
(Delhi Amendment)
Bill
Dr. D. S. Raju on the 1st May 1964,
namely:—

“That the Bill further to amend
the East Punjab Ayurvedic and
Unani Practitioners’ Act, 1049,
as in force in the Union territory
of Delhi, be taken into considera-
tion”.

Shri S. M. Banerjee may continue
his speech.

Shri S. M. Banerjee (Kanpur): Last
time, T was saying something about
the Hamdard Dawakhana and other
Ayurvedic institutions.

While moving for consideration of
the Bill. on Friday, the Minister said
that it would meet the various de-
mands of the students of the Tibbia
College. 1 am told, and most pro-
bably it has come out in the papers,
that a meeting was held of the Delhi
State Ayurvedic Congress and they
said that they oppose this Bill on
the ground that this would not meet
the demands of the Tibbia College

students.

The demand of the Tibbia College
students, in pursuance of which they
built up their agitation—and you
remember that they were mercilessly
beaten by the Delhi police, and it
was because of the intervention of the
hon. Minister and the Deputy Minis-
ter that the agitation was with-
drawn—wag that the Tibbia College
should be affiliated to Delhi Univer-
sity, like the Ayurvedic College of
Banaras, Agra and other places. 1 do
not know why Government is unable
to affiliate this college to Delhi
University. If it is a question of
standards, the standards of this col-
lege can be raised and brought on
a par with Delhi University. I am
sure the hon. Minister will kindly
give a second thought to this Bill and
see that the Tibbia College is also
affiliated with Delhi University.

The other day I said something
about the functioning of Hamdard

*Published in the Gazette of India, Extraordinary, Part

dated 4-5-64.

II, section 2,
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Dawakhana. The- demanded a piece
of land in Tughlakabad. The hon.

Deputy Minister knows very  well,
better than me, the amount of
service done by this institution both
in the matter of research and in sup-
ply of medicines.

Then I mentioned about Ayurve-
dic institutions like the Shakti Ausha-
dalaya, or whom certain restrictions
have been placed. Alcohol was being
used by them, and excise duty has
been put on that. They went to the
court of law, and some decision was
given, but even in the face of that
decision, that restriction is still there,
with the result that the prices have
gone up, and they have almost stopped
manufacturing certain very good
medicines and tonics which were
‘quite good for health.

Coming back to the provisions of
the Bill, the new section 31A, reads:

“(1) The Chiet Commissioner
may, by notification in the Official
Gazette, constitute an Examining
Body to be known as “The exa-
mining Body for Ayurvedic and
Unani Systems of Mocdicine,
Delhi, for the purpose of holding
qualifying examinations and exa-
minations prior to qualifying
examinations and prescribing the
course of study and training for
such examinations and other
related matters.”

The Board is also headed by the
Chief Commissioner, and it is the
‘Chief Commissioner who will nomi-
nate the members of the Examining
‘Body. It is a peculiar thing. I have
never heard of such a thing before.
‘How can he nominate- The head
of the Board is the Chief Commis-
sioner. There should be some differ-
ence between the members of the
Board or the Chairman of the Board
and the body which is responsible for
.conducting examinations.

‘It further says:

“(2) The Examining Body shall
e a body corporate with the name
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aforesaid, having perpetual suc-
cession and a common seal, with
power to acquire, hold and dis-
pose of property and to contract,
and by the said name sue and
be sued.

(3) The Examining Body shall
consist of the following seven
members, to be nominated by the
Chief Commissioner, . . .”

I object to this vehemently. Why
should it be left to the Chiet Com-
missioner to nominate members?
After al], it is not the Chief Commis-
sioner but either the Deputy Minister
of Health or somebody in the Health
Ministry who should decide who are
the best persons for conducting these
examinations in Unani and Ayurveda.
Otherwise, the Examination Board
will be nothing. All the favourites
will be brought in as examiners, and
it will depend on the sweet will and
discretion of the Chief Commissioner
to bring men of his choice. I do not
impute any motive, I have the highest
regard for the present Chief Commis-
sioner. The persons to be nominated
are:

“(a) one member to represent the
Ministry of the Central Gov-
ernment dealing with Health;

(b) one member to represeiit the
Medical and Health Depart-
ment of the Administration
of Delhi;

(c) one member who shall be a
Professor of Modern Medicine

or of Ayurvedic or Unani
System of Medicine as the
Chief Commissioner may
determine;

(d) one member who shall be a
Professor of Ayurvedic Sys-
tem of Medicine;

(e) one member who shall be a
Professor of Unani System of
Medicine;

(f) a practitioner of repute of the
Ayurvedic System of Medi-
cine; -

—
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(g) a practitioner of repute
of the Unani System of Medi-
cine;"”

‘Why should be nominations left to
the Chief Commissioner? There shouid
be some difference between the
Boa.d as it is constituted and the
body responsible for conducting the
examinations. I hope the hon. Mins-
ter will kindly take note of it and try
eiher to justify this with logic and
Teason, or bring an amendment to this,
55 that the same Board in a different
form is not responsible for conducting
the examinations.

When we ‘talk of Unani and Ayur-
veda, naturally there is a feeling in
the country tha! they are contrary
to Homoeopathy and Allopathy. I
<come from a family of Allopaths, we
hud always faith in Allopathy. We
were quite allergic to Homoeopathy
and we thought only Allopathy was
scientificc. ' T am not a student of
science, but because I was interested
in the other sciences of medicine,
Ayruveda and Unani, I read their
literature, and I think they are better
than Allopathy. The extension or
development of thes» systems deserve
attention and they can only be ex-
panded and developed if proper en-
couragement ig given by Government.

In our country it is a peculiar
thing, a tragedy that in Madhya Pra-
desh Homoeopathy certificates are ac-
cepted for all purposes just like
Allopathy, while in U.P, Homoeopathy
certificates are. not accepted, but cer-
tificates from Hakims and Vaids are
accepted. There ig no uniformity in
the matter of giving certificates ecither
to Government employees or others
who want to avail of this.

Summing up my points, my first
point is that at present, for registra-
tion a Hakim or an Ayurvedic practi-
tioner has to get a character certificate
or a certificate to the effect that the
particular Hakim has been practising
Hikmat, from a Member of the Legis-
lative Assembly or a Member of
Parliament, Even yesterday, when
I was in Kanpur, I had to certify
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two or three persons. I know them,
they have been practising for the
last tive years. This is the most un-
fortunate thing in this country that
a Me:aber of Parliament has become
a versatile genius or a walking ency-
clopaedia or a jyotishi; he must know
everything in the constituency. We
certify to the best of our knowledge,
but this should not be done. Such
certificates should not be accepted,
but a certificate from a known Ayur-
vedic institution or from a Hakim or
Vaid who is in the regular books of
Hakims and Vaids should be accept-
ed.

"Secondly, proper encouragement
should be given to Hamdard Dwakhana
and other known institutions like the
Sadhana Aushadalaya who can con-
duct research, but because of want
of money arc unable to do so.

Thirdly, I hope Government will
take adequate steps to avoid corrup-
tion or favouritism even in the matter
of registration.

Fourthly, there is no reason why
Government should deny affiliation of
the Tibbia College with Dethi Univer-
sity. It has been done in Banaras,
Agra and other places, and I am sure
this view of mine will be supported
by the Members of this House who
supported at the time the Tibbia
College students were lathi charged,
and a compromise or understanding
was reached that their demand would
be readily and genuinely redressed.

Shri U. M. Trivedi (Mandsaur):
When I rise to speak at this conside-
ration stage of this Bill, I feel that on
the one side are the two very noble-
hearted, good, hard-working Minis-
ters and I cannot straightaway accuse
them of mala fides, but when 1 read
this Bill I cannot refrain from saying
that this Bill is not the work of a
gentleman. There is surely some
mischievous clement behind it, which
hag brought about thig Bill. It is a
novel study for me at least. With
some standing as a constitutional law-
yer, I stand here and say that there is
not a single Bill in the whole world
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on the statute book anywhere, where
two bodies corporate, each independent
of the other, are created by one Bill
The Unani Board is one body corpo-
rate with a separate seal, with a right
to sue and be sued. And by the pro-
visions of section 31A which is now
being added, a new body corporate
is being created, and without reading
the pros and cons of it, why this great
hurry about rushing through this Bill?
If he can sit with me across a table,
I can point out to him twenty diffe-
rent difficulties in this Bill. It will
create litigation and nothing else; it
will not serve the purpose for which
the Bill is rushed through. Why Iis
it pushed through? In the opening
speech the hon. Minister says that this
Bill has been introduced primarily
to meet the demands of the students of
the Tibbia College for better recogni-
tion of the diploma that they work
for. It is the real object? The State-
ment of Objects and Reasons says:

“Experience over all these years
has shown that this arrangement
is not satisfactory.

What is the arrangement?—The dual
function of registering Vaids and Ha-
kims and holding qualifying and pre-
paratory examinations. So, what is
the object in view?

“It is, therefore, proposed to en-
trust the functions of holding ex-
aminations and prescribing
courses to a separate examining
body leaving the board with the
task of registration, recognition
of institutions and other related
matters.”

13 hrs.

Here is a letter which has been sent;
certificate of posting has been obtained
from the post office. All the certifi-
cates are there. The students have
sent their applications; they do not
want any other examining body; they
want this board to continue. In that
case, whom does the Government
want to satisfy? Is it the whim of
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certain bureaucrat or of some mis-

chievous person? Before the incident
took place at the time of the agi-
tation, I received telephone calls after
telephone calls: yet I did not g0 to
witness thig agitation of the so-called
students, students who are mere fai-
lures and who never wanted to pass
examinations. But there were other
students who wanted that the exami-
nation should be carried on. But this
agitation brought about a position
where the Government was frighten-
ed beyond its wits and they fell into
the trap of this Bill which was laid
for them. The Board which was the
controlling body haq been persuaded
to hold back the examinations. Now,
is there anything to show in this state-
ment that at anytime the Board had
failed to discharge its duties? Even
if it had been so, the Chief Commis-
sioner had full powers under section
30 to take away the powers of the
Board or suspend the powers of ‘he
Board, On the contrary I have got
a copy of a letter written by the
Government wherein a goqgl certifi-
cate has been given to the Board. In
a note submitted by Mr. R, K, Baweja,
Secretary Delhi Administration to
Mr. M. K Kutty, Deputy Secretary,
Ministry of Health, New Delhi, he
says:

‘T do not think, that it shall be
possible for us to establish any
excess, failure or abuse on the
part of Board in order to attract
the applicability of section 31"

When the conditions are studied, you
will find that any honest man work-
ing will not establish any excess or
any failure on the part of the Board
to attract the applicability of section
31 which reads as follows:

“If at any time it shall appear
to the Chief Commissioner that
the Board has failed to exercise
or has exceeded or abused any of
the powers conferred upon it by
or under this part, the Chief Com-
missioner may, if it considers such
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failure, excess or abuse to be of a
serious character, notify the parti-
culars tiucrzcf to the Board and if
the Board fails to remedy such
default, excess or abuse, within
such time as the Chief Commis-
sioner may fix in this behalf, the
Chief Commissioner may dissolve
the Board ...... ”

This condition has not arisen. Why
should not the Board examine the
students who learn under that Board
which teaches them the books pres-
cribed. They are being told that thcre
would be another examining body,
which is to be nominated by the Chief
Commissioner? What is the method of
nomination? Is there any element of
election in it? Are they to be brought
from omne place and another place and
put there for the purpose of conduct-
fng examinations?

If the hon. Minister cares to look
into the law, he will find that even
this will not do because at another
place in the law itself, it is provided
that such an examining body cannot
act unless it is recommended to be
constituted by the Board. Yet today
such a body is being created which
will have perpetual succession and a
common seal etc.

The Deputy Minister in the Minis-
try of Health (Dr. D. S, Raju):
If 1 may interrupt the hon, Member,
perhaps he does not know that in
most of the States there are separate
examining bodies; this is not a new
innovation.

Shri U. M. Trivedi: As far as 1
know, I say this. My knowledge
merely comes from the Universities.
With my experience of universities
which conduct examinations, I have
never come across any provision in
any University Act where an examin-
Ing body is different from and inde-
pendent of the University, If you
have not found anything wrong with
the present board, what is the need
for departing from a practice which
you have been following for the

Practitioners (Delhi
Amendment) Bill

last fifteen years? The East Punjab
Ayurvedic and Unani Practitioners’
Act came into force in Delhi in 1949,
For fifteen years this Board has been
in existence conducting examinations,
etc. What has been wrong with those
examinations or with this board? If
there is something wrong with it cer-
tainly I hold no prief for them. This
letter shows that there is absolutely
no fault which can be laid at the door
of the Board. May I place it on the
Table of the House, Sir?

Mr. Speaker: He can if he wants to.

Shri U. M. Trivedi: I lay it on th~
Table of the Houge [Placed in Lib-
rary. see no, LT-2866-64]. The stu-
dents do not want to have a separate
examining body. There is ahsolutely
no justification for saying that there
should be a separate examining body.
Therefore, I fec] that ihe amendments
which T have moved only as an al-
ternative. must be taken into full
consideration. There should not be
any hurry to rush through this Bill.
The examinations have been pnstobon-
ed, and even by passing this Bill, you
will not be able to conduct the ex-
aminations. The difficulties are very
many. Simply because there would be
a plethora of petitions agamnst you,
compelling the Government, bv writ
of mandamus. that the particular ex-
aminationg should be held, whv do
you want to fall into this pitfall of
conducting examinations?

As I said in the beginning—I will
repeat it again—in my opinion, the
hon. Minister—both of them—are
good; they are honest; they are not
moved by any consideration, but it ap-
pears that whosoever has sponsored
this Bill, whosoever has draftad this
Bill, and whosoever wants to rush
through this Bill, has not doze the
right thing. 1 was surprised when
this Bill was introduced because when
I read through the bu:iness of the
House as given in the agenda, I calcu-
lated that this Bill cou!d not have
come in, but I find that suddenly it
is put through on the 2%1h here, it is
on the anvil of the Hcuse and then
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immediately on the 4th, today, it has
come up. Why has the necessity arisen
at all for rushing through this Biil?
Therefore, I feel that all the aspects
of drafting have not besn realised by
those who have tried to put th:s Biil
through; it will create difficulties for
them for all time to come.

Then the other thing is, why is the
“hief Commissioner being given this
power to appeoint an examining body
Ts he such an expert? Is he a person
‘who is so  omniscient uas 19
evervtning  aY%out raedicine—Unani
medicine. Ayurvedic  medicine; who
are good Ayurvedic doctors and who
are good hakims and who are good
vaids and who arc persons of repute?
He will simply choose <hem and he
will be able to apooimmt them How is
it that such power ‘s being civen and
the power i< being tiken away from
the persons who are experts in doing
1t? ‘Therefore, I wil! <av, let the hon.
Minister examine this aspect; it is not
too late for him to cxamine it. Sec-
tions 31A (1) is a section which will
make corruption possibic or feasible
and it will not satisfy the candidates
who take the ~xaminations, and it will
not be possible to salizfy the exa-
minees. Sub-clause (3) of thi: clause
provides for one membe: to represent
the Ministry of the Central Govern-
ment dealing with Health. Is there
any qualification to be atlached to that
gentleman? None. Nothing at least in
the law. Then, “one mcmber to re-
present the Medical and Health De-
partment of the Administzation of
Delhi.” Who shall represent it? Will
it be a clerk or a superintendent or
a Scction Officer who will represent
the Administration? Nothing is indi-
cated. Then, one member who shall
be a Professor of Ayurvedic System
of Medicine, or- of Modern Medicine
or Unani System of Medicine as the
Chief Commissioner may determine.”
The determining nower is again there.
The Chief Commissioner may appoint
only an al{opathic doctor to the ex-
amining body. Then, “one member

knew
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who ehall be a Professor of Ayurvedic
System of Medicine” Fiom w!ere?
From Madras or Calcutta or Bombay?
Nothing to indicate it is there. ‘I'hen,
“one member who shail be a Protes-
sor of Unani Systemm of Medicine.”
From where? Agan, ‘a practitioner of
repute of the Ayurvedic System
of Medicine.” What is this
repute business? Does it mecan those
who give mere advertisements—'"You
take such and such medicine and you
will have no chidren--Kaviraj so and
s0”’? Will such advertisements do for
having a practitioner of repute? Then
“a practitioner of repute of the Unani
System of Medicine.” So. thesc pow-
ers that are being given to appoint
the members to this examinnz bLody
are likelv to create  more mischietl
than offer any remedy or relief which
is being sought or for the state of
affairs which are desire! to be re-

medied. 1 very humbiy submit to the
hon. Minister to conzider my sug-
gestion, 1 do not know whether he

will take courage in both his hIznds
and com? round and say that he will
withdraw the Bill. Yet I will ask,
[ will persuade him to realise that ne
should not rush throunsh .thi: Billl 1
hope he will examin2 the legal as-
pects there and also the moral aspects
thereof.

If he goes through the provisions,
he will find that his amendments be-
come superfluous when in the maln
Act there is already section 31 which
empowers the Chief Commissioner to
dissolve the Board if the Board fails
to exercise or has 2xceeded or abused
any of the powers. You are not going
to do that, and you have not done
that. If you have not done that, why
should there be this overlapping pro-
vision such as section 31A for having
a new examining body? What about
the moral undertaking that you had
given to the students who joined the
college, who studied in the college,
who have undergone the study of
medicine according to the course of
study prescribed for them? Having
come to the end of their study. they
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are being told, ‘you will not be ex-
amined.” Therefore, you have already
causcd a loss of six montnhs’ time which
you will never be able to rectify, and
in many cases, the future of sume of
the boys who were studicus and who
wanted to study well and pass has
been marred. What iz the justifica-
tion for pushing through such a mea-
sure as this?

Then, the last aspect which struck
me as the most didicuious is this. The
total grant that has becen made to this
Board up-to-date was orly Rs. 20,000.
And now, in the Ifinancial Memoran-
dum, it is stated that the Government
is going to contribute Rs. 30.00C to this
examining body itself: So, the total
amount comes to Rs, 50,00 Is it out
of very charitable desire that this
money is being spent? Why was this
money not spent earlicr? Why had
the necessity to speng it not arisen
all these years when the Board was
working? The Board was starved,
and the Board wags not given sufficient
funds to carry on with the things
which they wanted to, and then sud-
denly, one fine morning, the agita-
tion starts. It is this agitation. and
it is the yielding to the agitation
which is a very bad precedent. We
are known all over the world to be
persons who always yielg to goondas.
But let us not at home yield to
goondas, We have yie!ded to goondas
in the foreign countries, but at least
at home, let us not yield to them. Tt
is those people who created mischief
and thev want to reap the benefit of
this mischief, and thev want to take
advantage of your kindness or gocd-
ness, to the detriment cf those who
were studious, to the detriment of
those who wanted to study and pass
their examinations.

n the end, I will say that the Gov-
ernment will do well to study the
implications of this Bill. The Bill
thev have presenteq is full of defects,
full of drafting errors and full cf
inconsistencies, apart from the fact
that there is no legal justification. no
moral justification and no financial
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justification for the Bili 1 request
the hon, Minister to wi hdraw this
Bill.

’

Shri A. T. Sarma (Chaticpur); Mr.
Spenkcr, Sir, from the statement
given by the hon. Deputy Minister of
Heait™ it scems that this Bill has
come as a consequence of the hunger
stirke in the Tibbija College; to remedy
the grievances, "this Bill has heen
drafted. But really if vou icok 15 the
section and clauses of the Bill, ivou
will find that it does not fulfil the
demand of the hunger-strikers. Their
demand was for twn toings: t{o raise
their status, and to afliljate their ins-
litution to a university, say the Delhi
University. First of all, regarding the
status of the Tibbia Coilege, we do
not know how far it is apwreciated
by the other States. It was their
grievance that their degree is not
recognised by other States. So, to get
their degree recognised, some sort of
institution must be established. Simp-
ly by providing an examining body,
this cannot be achieved. The degree
awarded by the examining body may
not be recognised by other States.

There is no standardisation of the
Ayurvedic education in India at all.
Unless we have a standardised equi-
libirum in the ayurvedic education,
nothing can satisfy them. So, to
have standardiseq education, we must
establish some institution or univer-
sity. There is a demandq for the
establishment of an ayurvedic univer-
sity. So, unless we establish a uni-
versity for all the States to standardise
the avurvedic or unani education, we
cannot fulfil the demands of the stu-
dents. Besides, there is no standardi-
sation at all in all the States. The
standard in one State varies from the
standand in another. Here it is a
course for four years and in another
State it is for 5 or 6 years. Even in
the curriculum, there is a vast differ-
ence. Some include allopathy to the
extent of 50 per cent and some to the
extent of 60 or 70 per cent. Some
have pure ayurvedic system. How
can there be standardisation of edu-



14103 East Punjab

[Shri A T, Sarma]

cation unless we have some institu-
tion for that? By this Bill, the Minis-
try is not in a position to satisfy the
students. So, I suggest that the
Ministry may take steps to establish
an ayurveda university to hzve stand-
dardised education throughout India,
so that the demands of the students
would be fulfilled thereby.

13.22 hrs.

[MR. DePUTY-SPEAKER in the Chair]

Simply by establishing a university,
the standard would not be enhanced.
We do not know what nappens in the
Tibbia College. In the third Plan,
there is a provision of Rs. 10 crores.
But till now only Rs. 33 lakhs have
been spent in three years. So, if the
Health  Ministry is sincere  about
improving ayurvedic system, let it
establish a full-fieldged ayvrvedic uni-
versity, Let Tibbia College be turned
into a university with ~ full-{ledged
teaching section and and -~ full-fledg-
ed indoor hospital. That also ghould
be considered along with {he demands
of the students. 1 think if out of the
provision of Rs. 10 crores, the Tibbia
College is turned into o full-fledged
institution on the lines of the All-India
Institute of Medical Sciences, the
demands of the students would be
fulfilled to some extent. That is my
first humble suggestion and 1 hope the
Health Ministry woulg consicer this
question favourably and iry to turn
the Tibbia College into an all-Tadia
institution of ayurveda and  unani
sciences and establish university of
its own to have standardised educa-
tion throughout India.

Let me examine the previsions of
this Bill. At present we have a
represcntative board. repersented by
the 2000 vaidas of the Union Terri-
tory of Delhi. Now the Bill has been
so drafted as to take out the power
of that board, which is a representa-
tive one, and assign the same power
to a nominated board consisting of 7
wmembers. It is called the examining
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body. Ags a member of the Board of
Studies, the Academic Council. The
Syndicate and the Senate of both
Utkal and Andhra Universities, I say
that there is vast difference between
an examining body and an examina-
tion board. There are two functions:
One is the prescription of textbooks,
which is assigned to Lh> Boarq of
Studies. The second is the conducting
of examinations, which is assigned to
the examination board, Now the Bill
seeks to establish an examining body,
which is authorised to handle both the
functions, namely, prescription of
textbooks and holding of examinations.
So, there is vast difference between
an examining body and an examina-
tion board. The examination board
may have both function, but the func-
tion of the examining body is confined
to conduct of examinations only.
Unless we spedifically mention that
this body will have the power to pres-
cribe textbooks, nothing can be done
for that. Generally this examination
function is kept confidential in al] the
institutions, But we have a Bill for
which there is no ground at all. Gene-
rally professors who reach a subject
are not allowed to set question papers
in any uuniversity. But here that
power has been given to the teaching
staff. This examining body will have
7 members, out of whom a Professor
of Modern Medicine or of Ayurvedic
or Unani System of Medicine, a Pro-
fessor of Ayurvedic System of Medi-
cine and a Professor of Unani System
of Medicine shall be mcmkers.

Dr. D, S. Raju: This examining body
will appoint a panel of examiners—
about 30 or 40—who wil} set the
papers.

Shri A. T. Sarma: It does not ap-
pear like that from thé¢ wording of
the Bill. If the examining body is
free from the function of setting ques-
tion papers and valuing the answer
papers, then I have no objection. But
that is not mentioned in this Bill. I
have no objection to an examining
body of this type it it dees mnot set
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papers and value she answer-books; I
will appreciate it. But it must be
mentioneqd in the Bill itself. From the
wording of the Bill, it appears that it
will conduct the examination, pres-
cribe the text-books, set the question
papers and also value the answer
books. That is most objectionable.
Nobody will appreciate it The Minis-
ter must specifically mention that it
will be free from setting question
papers and valuing answer-books.
Then I welcome the Bill.

Another objection I have is against
the nomination. Nowadays we have a
fully representative hody. We are dep-
riving that body from discharging
these functions and we are having a
nominated body consisting of 7 mem-
bers only, who are not concerned with
the subject at all. One will be nomi-
nateq by the Chief Commissioner, 1
do not know what will be his qualifi-
cations or administrative capacity or
experience. Out of the remaining six,
one will be from the Health Ministry
and another from the Health Depart-
ment of the Delhi Administration. The
other three are professors. Generally,
to get our degrces and diplomas re-
cogniserl, we have persons from out-
side our jurisdiction, Even in the uni-
versities they appoint examiners, es-
pecially in the medical department,
from outside, Not a single man is ap-
pointed from the university itself. That
is the experience. Here we are naving
people from our own jurisdiction. By
entrusting them with this power,
there may be corruption in this mat-
ter. Such a method should not,
therefore, be adopted.

The hon, Deputy Minister has saia
that thig body will be free from con-
ducting examinations, setting question
papers and valuing answer books. If
that is the case, I have nc objection
and T support the Bill. If this body
will be free from conducting exami-
nations, setting question papers and
valuing answer books and if our
sincere aim is to have a university for
evpansion of ayurvedic and unani
edncation, I have no objection and I

support she Bill.
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Shrimati Rajyalaxmi (Aurangabad);
Mr. Deputy-Spveaker, Sir, 1 sk to say
a few words on the East  Punjab
Ayurvedic and Unanj Pracistioners’
(Delhi Amendment) Bill.

Inria is a vast country with a popu-
lation of 440 million. Our country 1s
under-developed and still, though two
Plans have already been completed
and the Third Plan is half way
through, nearly 78 per cent of the
people are illiterate. OQur people in
general, and the rural population in
particular, are arthodox : and they
have certain strong beliefs and con-
victions which it is not very easy to
do away with.

Before the introduction of the
modern  system of medicine, our
people, in a way, were less healtheir
and more diseased as compared to
the incidence now. They knew noth-
ing beyond the ayurvedic and unani
system of “medicines. = These people
continue to hold belief in the indi-
genous system oand are not attracted
very much to the modern system.
This is specially true in the case of our
rural population. Moreover, I am con-
vinced myself that our jndigenous
medicines are safer to prescribe even
by less qualified people as compared
to the modern system in which case
a slightly wrong prescription can do
incalculable harm. In the case of our
indigenous medicines, if they do not
react positively, at least thic much is
sure they would not cause any harm
to the patient. Curc of an ailment is
possible to some extent if the patient
has a belief in the doctor and the
medicine, because it has a great psv-
chological effect Our people belicve
in the indigenous medicines and lence
they are not likely +o react positively
as compared to the modern medicines.
Moreover, in the face of our depleted
economy, it is fcasible to have more
dispensaries of inaigenous medicines
as compared to the modern medicines
where you need huge cxnenditure.

Keeping all this in view, Sir, T am
constrained to peint out thas t¢he
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Government has not done much in

the development of our indigenous
system of medicines. In the Third
Plan, against the total outlay of

Rs. 341-80 crores for public health,
only Rs. 9'82 crores have been assign-
ed for the indigenous
medicine. Very discourag.ng indeed.
And, see the actual expenditure in the
first year of the Third Plan. Only
Rs, 0°89 crores. I fail to understand
what is preventing the Government
from giving more incentives to our
own system of medicine by way of
researches, more hospitals, more col-
leges for-training doctors etc.

I, therefore, rise to support this
Bill as it contemplates giving addi-
tional facilities for the development
of our system of medicine in the
Union Territories. Sir, T must sug-
gest to the hon. Health Minister that
every effort should be made to deve-
lop the ayurvedic and unini gystems.
At least a balanced allocation should
be made in favour of the indigenous
system as compared to the modern
svstem of medicine. Up till now tie
indigenous system has been getting
a step-motherly treatment at the
hands of our own Goverrment,

We cannot forget our culture over-
night. I dare say that our culture is
involved in our system of medicine.
We must preserve it at any cost.
Moreover, it is in the interest of our
teeming millions.

Shri A. N. Vidyalankar (Hoshiar~
pur): Mr. Deputy-Speaker, to me,
this Bill appears to provide conclu-

sive proof that the Government of
India, especially the Ministry of
Health, so far as the indigenous sys-
tem of medicine is concerned, is exa-
mining the problems related to it in
a very perfunctory manner. The Bill,
it appears to me, has been drafted
and presented under certain pres-
sures. The whole concept of educa-
tion of ayurvedic and unani system
of medicines has been ignored or is
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not clear to the Ministry. After all,
we should first know what is our
attitude to the indigenous system of
'medicine. We should know what
we want, what place we want to
give to this system.

Here, Sir, we are setting up a
Board. That will prescribe the
courses of study, control examina-
tions, prescribe qualifications and all
that. Practically, the future of this
entire system of ayurvedic and unani
system of medicine has been left {o
this Board. It is left to this Board
to decide what researches would be
made, what attitude the students
would adopt and all that. In the
present scientific atmosphere, it ap-
pears that the Ministry thinks that
ayurvedic and unani system of medi-
cine can live an isolation and in a

stagnant condition. They cannot
grow. If a system remains isolated
from the modern scientific atmos-

phere, it cannot grow, it cannot make
any progress. Those who love the
system, those who have some regard
for the system, they consider that
some researches should be made,
modern scientific methods should be
adopted angd the modern scientific
atmosphere should be imported into
these institutions.

What are we doing here? The uni-
versity is the seat where the modern
research is to be conducted. This
Board has been set up to practically
detach these ayurvedic and unani
systems from the university atmos-
phere and keep them absolutely iso-
lated from the modern system of
medicine. Therefore, first of all, we
are fundamentally concerned with the
aims and objects. What is our aim?
What is our concept of indigenous
system of medicine?

1, therefore, think that it requires
a lot of re-consideration and re-exa-
mination. We should first clarify our
concept. Therefore, in the present
form, I agree with one or two hon.
friends who preceded me, that this
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Bill should not be rushed through.
We should know, before passing this
Bill, what our aims are. What is
our objective? If we want this
system to grow, some kind of scienti-
fic method should be imported. Either
the institutions that are imparting
training should be affiliated to a uni-
versity and the university should be
given charge of training or a separate
university for the indigenous gystem
of medicine should be created and
there all arrangements should be
made for further research. For the
last 15 or 16 years after independence
we have set up no institution worth
the name for scientific study and
rescarch of these systems of medicine.
I feel that this education should not
be entrusted to a separate board, as
the Deputy Minister has just now
suggested, under the Chief Commis-
sioner of Delhi. If that is done, who
will lay down the standards in other
places? Perhaps, no one has consi-
dered that aspect of the matter,

There should be certain standardi-
sation, certain uniformity of teaching
courses and qualifications. How can
the board set up by the Chief Com-
missioner of Delhi ensure uniformity
ot standards all over India? In other
areas some other courses would be
adopted and different qualifications
would be prescribed. In this Bill
there is no provision for any kind of
standardisation or for any system of
integrated courses.

I do not think it is fair that the
indigenous system of medicine should
be absolutely isolated from modern
methods of research and modern sys-
tems of medicine. Since all the sys-
tems deal with the human body, the
medical systems are not absolutely
separate, Therefore, research in diffe-
rent systems cannot be separated into
water-tight compartments. Other-
wise, these systems will remain in
isolation, they will be gtagnant and
shere will be no progress. If we want
all the systems to progress, we must
have regard and respect for all the
systems.

Praciitioners (Dellu
Amendment) EBill

Though our Vaids and Hakkims go.
on prescribing the old medicines, they
do not adopt any system for proving.
the efficacy of these medicines. They
d6 not know how the medicines affect
the body, We are ignoring all that
in the present Bill. I do not know
whether the Minister in charge of this
Bill believes in these systems of
medicine and has some regard for
them and feels “these are systems
which have remained in India and
practised for thousands of years, let
us apply modern mesegrch methods
and see how far these systems are
good and how far they can make a
contribution to the scientific know-
ledge” or simply because of pressure
of public opinion he wants to give
some recognition in some corner to
these systéms. In my opinion, that
broad concept is absolutely absent and
they have brought forward 5 kind of
routine Bill in order to satisfy some
agitation or some pressure here or
there. This Bill has been brought for-
ward only in order to satisfy those
elements that are pressurising this:
Ministry.

We are expected to pass this Bill
somehow or other. But I feel that
unless we are clear as to what is the
concept behind it, what is the idea
behind it, what are the aims- and
objects and what place government
wants to give to these systems, it is
very difficult for this House to decide
whether to pass this Bill or not. Now
the entire education of these two
systems is sought to be placed in
charge of a small body under the
Chief Commissioner of Delhi. As this
subject requires further consideration,
I would request the Minister to re-
examine it in the broader perspective.

Dr. U. Misra (Jamshedpur): Mr.
Deputy-Speaker, Sir, the limited ob-
ject that has been mentioned in this
Bill or stated by the hon. Deputy
Minister, namely, satisfying certain
sections of the students of Unani and
Ayurved, will not be served by this
Nill, not to speak of the larger public
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interest. Even now, a considerable
number of our people depend upon
unani or ayurved systems of medicine,
In spite of our colleges of modern
systems of medicine, these two sys-
tems are still popular with our peo-
ple. The scientific content of these
systems has not yet been destroyed.
But, because of lack of officia] patro-
nisation, they continued to suffer from
inferiority complex. For example,
during the British days, there “were
two types of doctors—licentiates and
graduates. The licentiates were meant
to serve the natives and the graduates
were meant to assist the old IMS
people. This inferiority complex went
on for some time, there was agitation
on the part of the licentiates to have
one standard or type or doctors and
that was done,

Now, even though this Bill is meant
to satisfy a certain section of the
disgruntled students, it will not serve
the purpose because the examining
body which is contemplated here,
being a nominated body with hand-
picked persons from the Health Min-
istry and professors or ayurvedic
practitioners, will not be competent
enough to set up a standard course or
examine and certify people to be
entrusted with the life of our people.
So, in my opinion, what is necessary
is to make this a proper recognised
system co-ordinated with the other
modern systems of medicine.

Instead of hurriedly passing such
a Bill, we should withdraw jt. I fcel
that a proper Bill should be brought
forward after consideration of all
aspects. Let there be co-ordination
of wmani and ayurved with the modern
systems of medicine and let the pri-
mary part of the teaching be done in
the medical colleges.

Shri Sham Lal Saraf (Nominated—
Jammu and Kashmir): Would that
not create confusion? Would it not
be better to have separate education
for them?
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Dr. U, Misra: The teaching of the
primary portion like anatomy, Physio-
logy and the primary sciences should
be common irrespective of whether
it is ayurved, unani or the modern
system., If there is co-ordination of
all systems of medical education and
the primary part is commonly taught
to all the students and then bifurcatec
either to modern system or unani or
ayurved, the inferiority complex from
which the ayurvedic vaids and unani
practitioners are now suffering will be
eliminated. They will get proper
scientific training anff after that, that
is, in the clinical part, they may prac-
tise either in the modern system of
medicine or in Ayurvedic or Unani
system. My suggestion is that those
who have got proper knowledge of
Sanskrit can go after the primary
education in medical science, that is,
after the second year, to the Ayur-
vedic side and those who have got
proper knowledge in the other lan-
guage in which Unani books are
available may go to that side. So, a
proper system of co-ordination should
be there; otherwise, this examining
body will not enhance the guality of
the doctors practising in Ayurvedic
or Unani system.

Then, what is the guarantee that
this will be accepted in other colleges
when different standards exist in dif-
ferent States? So, it is only to satisfy
a section of the people who agitated

or to have control so that such
agitations do not arise. Bills should
not be brought forward with this

limited vision.

I have nothing more to add and I
suggest that this should be withdrawn
and a proper Bill for education in
Unani and Ayurvedic medicine should
be drafted afterwards after consider-
ing all these things.

st 5w fag fagret (%) -
AT IS AEred, w9 ¥ qea
# smgae o g fafsaar s
ym A Mmaonagn g &
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Shri Chandrabhan Singh (Bilaspui):
Mr. Deputy-Speaker, Sir, the discus--
sion which has gone on has been very
amusing. Those who have taken part
in the discussion have more or less
projected their whole viewpoints,
but the real matter which is under
discussion has not been touched upon
by any one of them.

One thing has become quite clear
that every hon. Member is very care-
ful and very anxious that Ayurvedic-
Sidh, Unani and Tibbi system must
come to their own place. There is no
doubt about it. So far Ayurveda,
Unanj and Tibbi have not come to
their own place. That has been the
complaint—and a corfimon complaint—
against the Government by everybody
everywhere.

14 hrs.

Not one hon. Member has, so far,
brought out the method by which
Ayurvedic, Unani and Tibbi can be
brought to their own proper place.
I feel that we have lost the very
important point about this. Now, how
can Unani, Tibbi and Ayurveda come
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-to their own places? So far, every
.province, every institution and every
individual has developed these sys-
‘temg in their own manner. After the
-old rishis, Charaka, Susrut, Bagbhatta,
Nagarjuna, Sukmai and Hakim Ajmal
Khan, the system has not made any
rcal advancement. While medical
.science has advanced very very fast,
these systems have remained as they
were. What has happened is this. If
a student wants to take tp medical
profession, his first choice is to take
to, so called, alopathy. If he does not
succeed in allopathv, he then takes
to veterinary science and if he does
not succeed there, he take to Ayur-

veda or Unani or Tibbi or even
homoeopathy. That is the present
pattern. The hon. Deputy Health
Minister mentioned that the cause

for bringing this change was the pro-
paganda made oul by the Tibbia Col-
lege students last year. He probably
knows that uch propaganda is not
only in Tibbia College here but it is
all over the country. There are ex-
amples of that in Lucknow, Banaras.

Agra and so many other places.
There. the students have gone on
strike where the State Governments

have evolved formula of the integrat-
ed «ystem of medicine. All this has
bcen going on all these years. So far,
I am sorry to say that no one has
brought out a real advancement in
these sciences. To my mind, the
proposed amendment will not serve
our problem. The Deputy Health
Minister was kind enough to say that
it will solve the problem to some ¢x-
tent. But I fee] that it will not solve
‘the problem.

There was a meeting of the Delhi
‘State Ayurvedic Congress in Delhi
itself. Thev met yesterday and decid-
ed that this amendment will not solve
‘their problem. The Times of India
news item this morning records that
‘the demand of these students is to
‘tacilitate affiliation to and recognition
of the Tibbia College by the Univer-
sity of Dethi. Now, how can this be
.done by these amendments? There
are only three methods. Let there be
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an all-India body like that of the
Medical Council of India. “That all-
India body will be representative of
Ayurveda‘and Unani and it will lay
down the various methods of admis-
sions, courses, leaching, researches
and all that. Every system or Every
college or every institution which
vepre.ents the system can apply to
that body and that body will send
inspectors and after the inspection is
done, then only it will be recognised.
That is one method. The second
method is to have in the University
an examining body, a faculty of
Ayurveda and Tibbi. What has hap-
pened in Lucknow? In Lucknow, as
it is very well-known, thcre was
the integrated system of medicine,
that is, in the first and second year,
the student used to learn, more or
less, anotomy and physiology and in
the third. fourth and fifth year, he
learned, what they called, the com-
bined system. And the result was the

award of B.M.B.S. degrec by the
Universitv. That too was a miserable
failure  there. Now, the Lucknow

University has. what is called, Sudh
Avurved and awards the degree of
Avurvedacharyas. The same thing
happened in Banaras. Yo, know that
in Banaras University there was a
great hue and cry and the students
of Banaras Ayurvedic College were
responsible for making a lot of
trouble for appointment of a Principal
and that the trouble was so serious
that ultimately a Principal was select-
ed who was a nominee of the students
and that happened to be Dr. Udupa.
Dr. Udupa was so tactful that he actu-
ally converted the whole Ayurveda
College into a Medical College under
the name of College of Medical Science
with sprinkling of Ayurveda here and
there. Now. you must have read in
papers that the Ayurveda College in
Banaras is being attached to Sanskrit
University of Banaras. All that
shows that there is a lot of trouble
in the country. This has happened in
the Tibbia College in Delhi itself. T
suggest that let there be a faculty of

Indian system of Medicine in the Uni-
versity of Delhi itself. Let there be
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a faculty and that faculty will lay
down the rules and regulations, the
types of courses and training, appoint-
ment of teachers and their quaifica-
tions and the students who are to be
selected and all that. Let that be done
by the University. Then and then
alone the students’ demand will be
met and that of the public at large.
Everybody complamns that the Go.-
ernment 1s not giving proper place to
the Ayurvedic physicians or the Unani
physicians, that their pay scales are
less and all the rest of it, What is
all this gbout? Remember one thing
more that the training and teaching
programme is entirely different. If
you want Ayurveda pcople to come
up, they must go through a good
training and course. I can tell you
one thing more. Ayurveda had a
much greater zdvancement in time
gone by. Now Ayurveda has not
made much progress. If you want
Ayurveda to come to its own place, it
must be given a skeleton of modern
medicine. When I say this, I mean
that the anotomy, physiology, phar-
macology and pathology must be on
most modern lines. On this skeleton
you can build Ayurvedic medicine,
Tibbi medicine, and all that. That
will become a modernised system of
~Indian medicine. I feel certain that
the time will come when it will be a
modern system of medicine in this
country. It"will be modern in the
sense that all the best in the pharma-
cology of Ayurveda or Tibbi or even
homeopathy will be combined in one
Indian pharmacopoeia of medicine.
That pharmacopoeia will be common
and utilised by every student of medi-
cine everywhere.

So, there are these points which
must be kept in mind while consider-
ing this. First of all, you should think
of forming an all-India body. That
is a very important point. 17 years
have passed and there is a lot of
complaint in this country and the
Government must think about it. The
Health Minister should be bold enough
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and take a stand for starting an all-
India body on the lines of the Medical
Council of India. That is very
important. Immediately what can be
done is that the students of Tibbia ang
other colleges here can claim for a
faculty of Indian System of Medicine
in the University of Delhi. That
faculty will lay down the rules and
1egulations and will decide who will
be admitted, what should be the
method of teaching and training, what
should be the method of examination
and all that. Then only our purpose
will be served. The slipshod manner
in which the Deputy Health Minister
has brought forward this Bill will not
serve our purpose. On these grounds,
I feel he will look into the matter and
1 suggest let him take two months
more and bring in a new scheme, a
new Bill, in which all these points are
incorporated. As it is, this is a very
defective Bill. 1 oppose this Bill on
these fundamental grounds. 1 hope
he will look into the matter and help
the cause of Ayurveda and Tibbi by
thinking aloud and bringing all these
points in the Bill
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Shri Sham Lal Saraf: I have heard
‘two speeches from two venerable doc-
‘tors, particularly from Shri Chandra-
‘bhan Singh and from my other hon.
friend, Loth of whom are practitioners
wof the al:opathic system of medicine.
I am very happy for the first time to
'see allopathic doctors lending so
much of support to Ayurveda.

In spite of the fact that we have
been free for the last seventecn years,
Ayurvedic education, Unani education
and also the treatmient under both
these systems of medicine arc yet to
find a place side by side with the mo-
dern systems: ¢ treatment. Ever since
I have come to this Parliament I have
on many an occasion raised by feeble
voice in favour of giving a suitable
piace to these two systems of medi-
«cine. In spite of the fact that to start
with, although two doctors were in
charge of the Health Ministry, the
treatment given to these two systems
was not very encouraging, I am glad
to say that now the attention given
by both of them is very encouraging.
I congratulate them very much on
their having realised the gravity of
the situation and coming forward with
measurcs whereby they are trying to
help both these systems of medicine.

So far as this Bill is concrned, 1
fee] that it is not a practical mea-
sure. When all of us are agreed that
the Unani and Ayurvedic systems of
medicine should receive proper treat-
ment at all hands and should get their
proper place in the country, I feel
that this is not the way how the ad-
ministration is to be run. As far as
the Chief Commissioner or, for the
Tatter of that, any administrative offi-
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cer is concerned, he is very much
overburdened with a number of other
exccutive matters. So leaving techni-
ca: matters, more particularly a mat-
ter that concerns the health of the
nation and that concerns the Ayur-
vedic and Unani systems, in hig hands
will not help in properly implement-
ing the provisions of this measure the
hon. Minister has placed before us.

Besides what my other hon. friends
have said about Ayurvedic and Unani
education and the need to give a
proper shape and place to both these
systems,—my hon. friend Shri Chan-
drabhan Singh has ably made this
point—I would say that this Bill
should be withdrawn, and a body
should be created to deal with these
two systems of medicine on the pat-
tern on which a body exists for the
allopathic system of medicine.

For instance, now, it ig left to the
Chief Commissioner—whozoever  he
may be: he may be a very big man
otherw :ec—10 select a persen.

Dr. D, S. Raju: He is our represen-
tative. The Chief Commissioner is
the representative of the Government
of India and the Ministry of Health.
He acts under our advice and guid-
ance.

Shri Sham Lal Saraf: I realise that
But T may tell you what actually hap-
pens. Some of these people have
worked with me also sometimes, and
they would only have to do what I
usced to din into their ears, and they
wou'd have no choice of their own.

Actually, a system should be so
evolved whereby the technical men
and the experts who can really help
and guide and contribute to the main
cause should get the opportunity of
helping to achieve the desired end,
or the desired objective for which this
Bill has been placed before us.

From experience, I can say that our
exccutive officers, particularly the
deputy commissioner and the com-
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missioner, have a hundred and one
jobs to do. They have a number of
irons in the fire at the same time;
their duties are absolutely of a varied
nature already. If they could be left
alone to do those duties and if they
werc able to do well those duties
themselves, then 1 would say that
they would have done a good job for
the country, and especially for the
down-trodden and the poor. There-
fore, I would submit that to entrust
the work of organising medical aid
and education under the Ayurvedic
and Unani systems of medicines to
these officers would not help us very
much, Therefore, I would suggest
that first of all a selected and elected
board of experts should be set up on
the lines suggested here, but let it
be an autonomous board or some au-
tonomoug authority and let the Minis-
tries of Health at the Centre and in
the States deal —directly with that
body and get things done.

Personally, I do not agree to the
argument put forward by the hon.
Minister that the Chief Commissioner
is the Central Government’s represen-
tative. That may be technically cor-
rect, but the question here is one of
laying down the policies and carrying
out the policies. Therefore, I would
ask why the Ministry should not have
taken up this work themselves, to lay
down rules and regulations on the
same pattern as for the allopathic
system of medicine in the country. If
they could do that, that would help
these systems very much, and that
would help in giving a proper place
to these two systems. That is the
pious and sacred wish of everybody
in this House,

Therefore, I would submit that this
Bill should be withdrawn, and a new
Bill should be brought forward which
would be more helpful in serving the
purpose which is in view.

With these words, I hope that the
hon. Minister will give full attention
to the points that I have raised.

588(Ai) RSD—S.
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Mr. Deputy-Speaker: What time
would the hon. Minister require for
the reply?

Dr. D. S. Raju: About 20 to 25 mi-
nutes.

Shri Gauri Shankar Kakkar (Fateh-
pur): I also would like to speak.

Mr. Deputy-Speaker: We have to
finish with this Bill, including the
ciause-by-clause consideration and the
amendments, by 3.30 p.m.

Dr. M. S. Aney (Nagpur): This Bill
‘has been brought forward for a limit-
ed purpose. In the Statement of Ob-
jects and Reasons, it has been stated*

“Expereince over all these years
has shown that this arrangement is
not satisfactory. It is, therefore, pro-
posed to entrust the functions of
holding examinations and prescrib-
ing courses to a separate Examining
Body leaving the Board with the
task of registration, recognition of
institutions and other related mat-
ters.”.

This means that there is already a
body which is in charge of this work
of Ayurvedic education etc. in the
Union Territory of Delhi, and it has
been doing its work. But, for some
reasons, Government fuel that its
functions should be bifurcated, and
the board should deal with registra-
tion, recognition of institutions etc.
only, while the functions of holding
examinations and prescribing courses
etc. should be entrusted to a separate
examining body who will examine
the boys and award them diplomas
etc. These two duties are now done
by one and the same board. It is stated
that certain complaints have been re-
ceived about the working of the Board.
I do not know what the nature of
those complaints are. My hon. friend,
Shri U. M. Trivedi, said something
about that, agitation of the students
and so on.

The point is this. There is an Act
under which this old body has come
into existence. In that there is a
section which entitled the Chief Com-
missioner to use the power of dissolv-
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ing the Board even if its working has
been. found by him to be not conduct-
ed on proper or satisfactory lines, In
the relevant section are listed various
defects which, according to  him,
should be the main grounds for pas-
sing the order of dissolution. Before
coming to this House with a Bill of
this kind, it was necessary, in my
opinion, for Government to see whe-
ther the Chief Minister has not used
these powers for dissolving the Board
or taking other action as is contem-
plated under that section, and if not
why he has not done so. I say this be-
cause then Government would have
been in a better position to plead that
there is no other way out. But to
rob this Board of some of its func-
tion and create another Board and en-
trust it with those functions is a pro-
cess under which you are creating two
bodies instead of one, the old body
which is not proper. Yet thig is what
is envisaged under the proposed sec-
tion 31-A.

I have got nothing to say about the
Chief Commissioner’s impartiality or
competence in the matter ot selection
of members of this Board. But in my
opinion, the procedure followed in
this matter should be something like
that in the case of a university. In
the University, thev run the colleres,
train the boys, set the curriculum and
also examine them. All the work is
done by the same body. It is onlv pro
per that this should be so because
those who set the curriculum and
train the boys should be the persons
who should examine them at the end
of the year and decide whether thev
have received sufficient training or
not and can or cannot be considered
fit for the conferment of diplomas
and degrees. Those who have got no-
thing to do with the educational sys-
tem, the training of students and so
on should not have anything to do
with the work of education at all. To
ask six or seven other persons, each
in charge of a subject to examine
these boys and decide is, in my opi-
rion. a dangerong thing from the point
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of view of the boys, This work should
be done by those who are experts in
their own subjects in which the boys
arc trained. Whether they belong to
that particular institution or not is
another matter. But the Board should
be given the power to appoint a
board of examiners, making their own
choice, instead of taking this power
away from the Board and vesting it
in a new Board.
-
Coming to the Chief Commissioner,
what will he do? He will have to con-
sult his Secretary or somebody else.
Although the Chief Commissioner is
a knowledgeable person, he is a very
busy man; as Shri Saraf said, he has
to attend to a number of things. That
being so. he will not be in a position
to make the choice of those members
himself, He will depend upon on other
persons who may have their own way
of making selections. Thus it mav be
that the Board as constituted may not
command any confidence.

1 do not know what were the com-
plaints as a result of which there was
agitation. I am one of those who are
of the opinion that in matters con-
nected with teaching, the students
have no right to say that and agitate
that they should not be examined in
a particular subject or by a particu-
lar officer. T do not like that kind
of indiscipline. T will not tolerate it.

Only this morning I received a re-
presentation by certain  persons, I
found that there were a number of
boys trained in these institutions who
were in favour of the old Board conti-
nuing to do this work. I am told there
are about 6 or 7 persons who are mem-
bers of the Board who are entrusted
with the work.

The mechanism suggested here, of
creating a new examining body and

investing the power of cons-
tituting the Board solely with
the Chief  Commissioner, who

will carry on this institution unaided
even by members, is mot a very good
thing, There will be no co-ordination
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between the two bodies. They may
carry on their work in a spirit of ri-
valry and that will destroy co-ordina-
tion of work and create troubles also.

There are other points touched by
other friends. No doubt in the old
days when countries were separated
from one another by long distances
and there was the barrier of moun-
tains and seas, in different parts of the
world knowledge in various branches
grew and developed in its own way.
There used to be a western science of
medicine, g western science of astro-
nomy, a western science of chemistry
and so on. Similarly, there was an
eastern science in these matters. Now
because of the availability of communi-
cating with one another, exchanging
ideas and comparing developmentg in
various parts, there have been many
common factors evolved. From this it
is possible to evolve a new system in-
corporating all the good points of
the various systems. This sort of thing
was not possible in old days. But now
it is. We are living in a new world.

Therefore, I want that every system
should be given a proper chance.
Some arrangement must be made to
bring all these systems together, be-
cause after all, what are these various
systems of medicine for? They are for
the health, happiness and welfare of
man, to prolong his life, to make him
more happy and comfortable. ‘Ayur-
veda’ means the science of life. All
these systems which are prevalent in
our country should be allowed o grow
in their own way, making proper ar-
rangments for training and so on. But
there should be one common institu-
tion where research could be carried
on, comparisons between different
systems made, assimilation and ab-
sorption are done and a system evolv-
ed which will have the good points of
all, a common system for the promo-
tion of the health of all in this coun-
try. That will be a big thing to be
done, I am sure that if those allopathic
doctors who are truly interested in
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this work are careful and try to
evolve a system like that, an e¢xperi-
ment of that kind is likely to be suc-
cessful. But that is a matter for a
big programme which so far as the
present Bill is concerned is not con-
templated.

I hope the Ministry will have some
concrete ideal bofere it and when it
comes before the House next time will
come with some kind of 4y scheme
which shall aim at a co-ordination
of this kind to be evolved, a com-
mon science of medicine for the gsake
of the country which shall embody
in it the best points from all, and
therefore there will be one science
in this way. But that is a malter to
grow and cvolve. But that ideal
should be kept before themselves by
the Ministry of Health, in my opinion.

So far as the present Bill is con-
cerned, I am not satisfied with the
change that is made. Probably it may
not serve the purpose for which it has
been brought.. But I leave it to the
hon. Minister to think over the mat-
tler, and if he finds that it is not sa-
tisfactory, he may withdraw it, and
bring a better Bill which will work
better.

Mr. Deputy-Speaker: Shri Gauri

Shankar Kakkar. Five minutes.

Shri Gauri Shankar Kakkar: Mr.
Deputy-Speaker, Sir, once for all the
Health Ministry has finally to make
up its mind whether they are sincere
in encouraging these unani and ayur-
vedic  systems of medicine in the
country at all.

Keeping in view the majority of
persons getting cheap treatment under
the ayurvedic and unani systems of
medicine and side by side keeping in
view the budgetary allotment to these
systems of medicine.....

Mr, Deputy-Speaker: Order, order.

Shri Gauri Shankar Kakkar: .... it
is manifest that the Government of
India is simply playing with the ayur-
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vedic and unani systems of medicine
and meting out a step-motherly treat-
ment to them, I wonder why up to this
time, when the health of every citizen
in the country is a primary matter,
in peace period and more especially
in war period, the Government has
not yet made up its mind to encourage
these two systems which are very be-
neficial to the common man ag they
are cheaper in comparison to the allo-
pathic system of medicine. I wonder
why there are different systems and
there are different regulations and
rules with regard to the ayurvedic
system of teaching in different States.
Why should the Government of India
not come forward to have a common
board, ag is the case with the allopa-
thic system of medicine, so that the
ayurvedic and unani systems of we-
dicine may be governed by the same
board and so that there may be a uni-
versal course and there mav be a sci-
entific approach everywhere. I find
that in U.P. they are actually play-
ing with the ayurvedic and unani
systems of medicine. Applications are
invited for registration and the only
requirement ig this. If two practising
Vaids or Hakims certify thata person
has been dealing in the ayurvedic or
unani system of medicine for the last
seven or eight years, he gets register-
ed. In this manner so many persons are
getting registration and these persons
are springing up. There is absolutely
no scientific approach.

I am very sorry to say that even
after seventeen years of independence
our Government, and the Health Mi-
nistry especially, has totally ignored
the indigenous systems of medicine,
ayurveda and unani. I wonder why
the Government should not come for-
ward to explore the resources. There
should be a scientific classification and
research of these systems of medicine.
There should be a common board,
and the whole thing should be reorga-
nised, and the Health Ministry
should assess as to what percentage
of the citizeng are actually being ad-
ministered under these two systems
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of medicine and what are the basic
reasons why these systemg ar: chea-
per in comparison to allopathy.

With regard to this Bill I have to
make only one comment. 1 wonder,
even the Government of India is com-
mitting the same mistake which is
being committed by the State Govern-
ment. I mean to say, the district offi-
cer or the collector is thought to be a
panacea for all ills, It ig presumed
that a district officer or a district
commissioner, whatever he may be at
the district level, he is expected to be
well versed in medicine and all other
things! I wonder how in this case the
commissioner has been authorised to
supervise the body. What sort of
knowledge can he have of these sys-
tems of medicine?

I would submit that this is a mis-
conceived attempt on the part of the
Health Ministry, and I repeat that
after the whole assessment and reor-
ganisation the Health Ministry should
come forward with a comprehensive
Bill which has to give sincere en-
couragement to these indigenoug sys-
tems of medicine, namely, ayurveda
and unani, and they should for God’s
sake discontinue playing with these
systems while still saying that they
are encouraging them, whereas they
are doing absolutely nothing of that
kind but meting out a step-motherly
treatment to them.

Mr. Deputy-Speaker: Shri
Sharma. Five minutes.

Shri D. C, Sharma
want ten minutes.

D. C

(Gurdaspur): I

Mr. Deputy-Speaker: Dr. Sarojini
Mahishi.
Dr. Sarojini Mahishi (Dharwar

North): Mr. Deputy-Speaker, Sir, in
reply to an Unstarred Question re-
garding her reaction with reference to
the progress of medicine and research
therein in the USSR, the hon. Minis-
ter of Health said that much atten-
tion is being paid towards herbal me-
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dicines and towardg the development
of ayurveda in USSR, 1 was really
surprised to note that because in our
country which is the source of all
these ayurvedic medicines, much at-
tention is not being paid by the Gov-
ernment even after our getting inde-
pendence. 1 wag therefore rather sur-
prised that USSR is paying so much
attention to the development of
ayurvedic medicine.

Anyway, out of Rs. 10 crores ear-
marked for the progress and develop-
ment of indigenous medicines during
the Third Five Year Plan, only a
verv small amount has been utilised
for this purpose which shows that the
amount has not been utilised in the
way it ought to have been utilised,
and the full amount has not been uti-
lised, the resu.t of which is that peo-
ple in this country are deprived of
such of the medical facilities which
they could have got if the whole
amount had been utilised.

Last year the House passed a parti-
cular Bill, the East Punjab Ayurvedic
and Unani Practitioners (Amendment)
Bill which extendeq the period of
registration to such of the unani and
ayurvedic practitioners who had no
qualiiications but who wanted to get
themselves registered but who could
not do so during the particular period
due to some misfortune, This is how
it was described. What I mean is
that bit by bit this piece of legis.a-
tion in the field of ayurveda arnd unani
is being introduced in this House, and
the whole thing is a heterogeneous
mass and not a homogenous mass.

Today this particular Bill deals
with the constitution of an examining
body. I1f the Minister has got the in-
tention of giving better facilities to
the students of a particular colege
and giving better recognition to the
examinations that are held by such of
the institutions, I do not think that
this Bill will be able to fulfil this
particular object in view. It has been
mentioned in the Statement of Objects
and Reasons to this Bill:

‘It is, therefore, proposed to en-
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trust the functions of holding exa-
minations and prescribing courses
to a separate Examining Body leav-
ing the Board with the task of re-
gistration, recognition of institu-
tions and other related matters”.

This particular examining body, as
can be seen from this particular pro-
vision, has to deal with prescribing
courses of study and training
for such examinations and other
related matters, “for the purpose of
holding qualifying examinations and
examinations prior to qualifying exa-
minations and prescribing the courses
of study ang training for such exami-
nations and other related maters”.

14134

Prescribing courses may include the
duties of the board of studies also. The
hon. Minister was kind enough to
mention: here ig g distinction with the
separate body which functions as
board of studies, and this is only an
examining body—which means it
deals with the administrative part of
it and does nothing else.

I am not advocating the cause of
the original Board, but if the original
Board could function well conduct
examinations and also do the admin-
istrative work, what was the necessity
of creating this particular examining
body. The name Examining Body
gives a misleading conception. Any-
way, the Chief Commissioner has
been entrusteq with the duty of fram-
ing the rules and he can, by notifica-
tion, constitute this Examining Body,
the members of which will be nomi-
nated, as contrasted with the repre-
sentative character of the original
body which did all these things. A
body representing the different insti-
tutions of Ayurveda and Unani and
other indigenous systems in the coun-
try has got more importance as con-
trasteq with this particular body
which is only nominated.

As Dr. Aney pointed out, we need
not doubt the bona fides of the Chief
Commissioner in this respect, bu$
anyway it gives greater scope for un- -
desirable things, and I am rather
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doubtful whether the pious intention
with which this Bil] is being passed
will be achieved.

1f this Examining Body is to do
only administrative work, it is not at
all necessary. If it is only the inten-
tion of the Ministry to please some
sectiong of the society, and if it is
only for that purpose this is being
constituted, I do not know how far all
sectiong will be pleased with this pro-
vision. The Bil] ought to have been
more comprehensive, more exhaustive.
As one of the hon, Members pointed
out, the Ministry could have consti-
tute a Counci] on the model of the
Indian Medical Council for Ayurveda.
As matters stand now, with reference
to Ayurveda there is no such Coun-
cil, no Drug Research Institute, no
particuiar pharmacopoeia. This in-
tegrated course jg also bringing all
sorts of misunderstandings in its wake,
1t is giving greater scope for preju-
diceg with reference to Ayurveda also.
At one stage we say that the integrat-
eq vourse is not useful; at  another
stage we say there must be some as-
similation, the student of Ayurveda
must also be taughy some good things
of Allopathic medicine.
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Of course, nobody is worried by
what system the patient is cured, so
long as he is cured. So, medicine,
whether brought from animal, mineral
or herbal sources, must be according
to a particular pharmacopoeia, and
proper research should be carried out.
Ayurveda had once deep roots in this
coantry, and it should again take deep
rot. The ancient Sanskrit texts of
Ayurveda cannot be read anq under-
stooq in the present period, and a lot
of research can be undertaken there-
in. 1 hope Government will pay more
attentl'm to this, utilise the whole
amount srnctioned for research, and
also sanction more amount for this
purpose and encourage the indigenous
systemg of medicine for which Indla
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Rajya Sabha Members
into Lok Sabha

has really got a fascination, and which
can be cheaper and serve the people
in g better way,

14.43 hrs.

RE: MISTAKEN ENTRY OF RAJYA
SABHA MEMBER INTO LOK SABHA

Shri Gauri Shankar Kakkar (Fateh-
pur): I want to raise a question. When
I was speaking, some intruder enter-
ed this House, I am informed. I
want to ask how he entered this
House and was here. 1 am confident
he was not a Member of the Lok
Sabha. It is a case of an offence, and
I woulq invite your attention to go-
into that matter and see who that
gentleman was who entered the
House. When [ was gpeaking, he was
standing in front of me.

Mr. Deputy-Speaker: 1 will
enquiries.

make

Wt AT qwesy (fawai)

F 31T F WA SEATS F AT 9%
FIT MW ¢ fF 3T F & A7 K
T3 v 8 ar & war fa wgm &
A AT FF A0 F WLT g E | A
aTd FH CEA 97 W ww oS &
g oY TIHT AT § AT TZ 5T AT
F TR 3 ag Tl A0 ;T I9, I5E
fqae &2 § FF Q| FT AF TAT FT
FTH AT AT & 99 T & f&
FI1E args T WEHT T 4T WU HT
@ q

Shri U, M. Trivedi (Mandsaur): It
is a matter of privilege.

Mr. Deputy-Speaker: I will ask the
office to make enquiries,

Shri Bade (Khargone): He was
standing in front of Mr. Gauri Shan-
kar Kakkar,

Mr. Deputy-Speaker: I thought he
was a Member of this House,





